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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,No,6/96 Date of Orders 20,9,96
BETWEEN 3

1, Geological Survey of India '
Employees Association, (Recognised A /
by Govt. of India), Southern Region,
Band laguda, GSI Comples, Hyderabad-60,
represented by its Genheral Secretary
SriﬁK.Krishna Prabhuy

2, Rajesh Singh «s Applicants,
AND

1. Union of Indla, rep. by its
Secretary, Ministry of Mines,
Dept. of Mines, Shastri Bhavan,

_ New Delhi

2e gh%vnlrgft%nangegal Geological

Jawaharlal Nehru Road,
Calcutta, -
3. Deputy Dlrector—General

Geo logical burvey of Indla,

Southern Reglonal Of fice,

Band laguda, Hyderabad-68, ) .+ Respondents,.

Counsel for the Applicants es Mr, M.Sutrender Rao

Counsel for the Respondents - - ee Mr, V.Rajeswara Rac

CORAM 2
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMN,)

.

, _QRDER

I Oral order as per Hon'ble Shri R,Rangarajan, Member {(Admn,) }

-— .

. Heard Mr,M.Surender Rao, leamed counsel for the
applicant and Mr,V.,Rajeswara Rao, learned standing counsel

for the respondents,
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2. The first applicant in this OCA is Geo logical Survey
of India Employees Association represented by its General

Secretary Sri K.Krishna Prabhu ard the second applicant is the
one of the casual labourers who it is repo%ted is entitled for
the relief, i;ﬁ%is further stated that theiaffected people whom
the EmpioyeeslASSOCiation oereological Su?vey of India repre-

sents 1s given at Annexure-1 page-6 of the-oﬁ. As per this
Annexure the Association represents only 16'people and they

are only eligibie for getting any relief i% the OA is decided

in their favour, | ]
. , P

!;\1
3. The 16 applicants in this 0aA represented by the

Asgociation were employed as casual laboﬁr'Pnlvarious dates
as per A-1, Théy now pray for a direction Eo:the respondents

tO0 pay daily wages to them including HRA, LFA and Dearness
Allowance calculated at the minimum scale of pay of the

ﬂ '
employees who are the holder of regular post, | They seek

|
benefit from the date of their appointment toqether with
: . o

arrears, ; | ﬂ
: : :F

) |
4, The applicants in this OA submit that the casual

labourers similarly situated filed OA.214/9i seeking similar
~relief, That OA 'was disposed of by an ordeé oé this Tribunal
dated 6.4,.94, g;ving some diréctions to theltegpondents in
“that OA, The applicants in this 0aA prayf thét'similar
direction may be given in this also as theif}cése is similar

to the 0A,214/91, -

| |
5.  The learned counsel for the respondents submits that

. J
all the 16 applicants should file the OA eitheg individually or

together and they-dannot be représented by an Association. The
above contention is not valid as the OA had already been admitted,

At the time of admission itself the learned standing counsel

could have objected, The names of the beneficiaries (16 applicant'

are given in Annexure-l and if the OA is dispbsed of in their
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favour, only those 16 casual labourers are eligible to get the
relief, In view of the above there may not be any need to

|
insist on filing of an application either individually or

collectively bythe 16f¢8fual labourers mentioned in Annexure-1,

6. No reply has been filed in this connection, Hence no

{definite direction can be given, It is seen from the Annexure-6

‘
at page-~16 that a recommendation has been éent by Director GSI
Calcutta addressed to Director Ministry of' Mines, New Delhi for
implementing the judgemene in OA,214/91 and also extend the
benefit to similarly situated casual lébout employees; In view
of the abkove the case has to be looked into by 'Ri3and if the
applicants in this OA namely the 16 casuaijlabourers mentioned
in A—i aresimilarly situated as applicants‘in OA214/91 the case
of the applicants in this OA also should be disposed of in

accordance with the directions as given in OA,214/91,
|

7. However, the monetary benefits if any accrued to the 16
casual labourers in view of the directions as above is to be

|
given only from 1,12,94 i.e, one year prior to the filing of

this OA (This OA was @iled on 1,12,95), However, if they were

given the monetary relief already earlier to 1.12,94 no recover

\
for excess payment should be made,

8. The QA is disposed of in terms ef above, NoO costs,

‘JV\_/
( R . RANGARAJAN )

Dated s 20th September, 1996 |, _

(Dictated in Open Court)
7>‘“}&%rynﬂﬂ 3)
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Member (Admmn, ) l !
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copy to:=

1. The Secretary, Ministry of Mines, Union of India, Dept.
of Mines, Shastri Bhavan, New Delhi.

2. The Director General, Geological Survey of India, 27,
Jawaharlal Nehru road, Calcutta,.

3. Deputy Director General, Geological Survey of India,
southern Regional 0ffice, Bandlaguda, Hyderabad.

4, One copy to Sri. M.Surender Rao, advocate, CAT, Hyd.
5. One copy to Sri. V.Rajeswara Rao, Addl, cesc, cAT, Hyd.
6. One copy to Library, CAT, Hyd.

7. One spare COpY.

Rsm/-
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